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 {Mr.  Speaker]
 wrong  or  right.  If  you  want,  you  can
 change  them.  I  do  not  think  it  applies
 to  others  and  not  to  you.  You  are  in
 the  Rules  Committee  and  have  been
 taking  active  part  in  its  deliberations.
 The  rules  provide  that  when  there  is
 no  time  or  for  any  other  reason,  the
 House  is  adjourned,  only  a  written
 statemen;  js  to  be  layd  on  the  Table
 of  the  House.

 SHR]  SYOTIRMOY  BOSU:  This  is
 a  very  unusuaT  type  of  statement...

 MR  SPEAKER:  May  be  usual  or
 unusual.  I  have  not  heard  any
 usual  statement  from  you;  it  is  always
 unusual.  Fortunately,  for  two  days
 you  were  not  here,  the  work  was
 going  on  smoothly.
 Raltways  RED  TARIFF  (FirrH  AMEND-

 MENT)  RULES,  4978
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  ॥  beg  to  lay  on
 the  Table  a  copy  of  the  Railways  Red
 Tariff  (Fifth  Amendment)  Rules,  978
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  9l3  in
 Gazette  of  India  dated  the  l5th  July,
 1978,  jssued  under  section  47  of  the
 Indian  Railways  Act,  1890.  [Placed  in
 Library.  See  No.  LT-2584/78  ]
 NotIFIC\TIONS  UNDER  INCOME-TAX  ACT,
 1961,  WeattH  Tax  (AMENDMENT)

 Rutes,  ‘1978,  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:—

 {)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  296  of  the
 Income-tax  Act,  96!:—

 G)  The  Income-tax  (Third
 Amendment)  Rules,  ‘1978,  publish-
 eq  in  Notification  No.  S.O.  222(E)
 in  Gazette  o¢  India  dated  the  3lst
 March,  ‘1978.

 (ii)  The  Income-tax  (Fourth
 Amendment)  Rules,  1978,  publish~
 ed  in  Notification  No.  S.O.  35  (B)
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 in  Gazette  of  India  dated  the  24th
 May,  ‘1978,

 (iii)  The  Income-tax  (Fifth
 Amendment)  Rules,  ‘1978,  publigh-
 ed  in  Notification  No.  8.0.  358  ®)
 in  Gazette  of  India  dated  the  25th
 May,  1978,

 (iv)  The  Income-tax  (Sixth
 Amendment)  Rules,  I978,  publish.
 ed  in  Notification  No,  8.0.  363(E)
 in  Gazette  of  India  dated  the  29th
 May,  1978,

 (v)  The  Income-tax  (Seventh
 Atfiendment)  Rules,  ‘1978,  publish-
 ed  in  Notification  No.  SO.  433(E)
 in  Gazette  of  India  dated  the  7th
 July,  ‘1978.

 (vi)  The  Income-tax  (Eighth
 Amendment)  Rules,  978  publish-
 ed  in  Notification  No.  S.0.  464(E)
 in  Gazette  of  India  dated  the  24th
 July,  978  [Placed  in  Library.
 See  No  LT-2585/78  ]

 (2)  A  copy  of  the  Wealth-tax
 (Amendment)  Rules,  3978  (Hindi
 and  Enghsh  versions)  published  in
 Notification  No.  S.O.  434(E)  in
 Gazette  of  India  dated  the  7th  July,

 978  under  sub-section  (4)  of
 section  46  of  the  Wealth-tax  Act,
 1957,  [Placed  in  Library.  See  No.
 LT-2586/78.}

 (3)  A  copy  of  the  Gift-tax
 (Amendment)  Rules,  978  (Hindi
 and  English  versions)  published  in
 Notification  No,  S.O.  485(E)  in
 Gazette  of  India  dated  the  7th  July,
 1978,  under  sub-section  (4)  of  section
 46  of  the  Gift-tax  Act,  1958,  [Placed
 in  Library.  See  No,  UT-2587/78.]

 (4)  A  copy  of  the  Companies
 (Profits)  Surtax  (Amendment)
 Rules,  978  (Hindi  and  English
 versions)  published  in  Notification
 No,  S.O.  436(E)  in  Gozette  of  India
 dated  the  7th  July,  1978,  unfer  sub-
 section  (3)  of  section  25  of  the  Com-
 panies  (Profits)  Surtax  Act,  1964.

 [Placeg  in  Library.  See  No.  LT-2588/
 78.)

 (5)  A  copy  of  the  Interest-tax
 (Amendment)  Rules,  978  (Hindi
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 and  English  versions)  published  in
 Notification  No.  8.0.  (हा  ‘In
 Gazette  of  India  dated  the  7th  July,
 ‘1978,  under  sub-section  (4)  of
 section  27  of  the  Interest-tax  Act,
 ‘1974,  [Placed  in  Library.  See  No.
 LT-2589/78  ]

 (6)  A  copy  each  of  Notifications
 Nos.  GSR.  390(E)  and  S9ITZ)
 (Hindi  and  Enghsh  versions)  pub-
 lished  in  Gazette  of  India  dated  the
 3lst  July,  1978,  together  with  an  ex-
 planatory  memorandum,  rescinding
 the  provisions  of  Notifications  Nos.
 38-Customs  and  i4-Customs  dated
 the  7th  January,  ‘1978,  under  section
 59  of  the  Customs  Act,  1962.
 [Placed  in  Library  See  No.  LT-
 2590/78)

 ओ  हुकम  बेथ  महाराज  यादव  (मधुबनी)  अध्यक्ष
 महोदय,  मैं  प्राय  से  यह  निवेदन  करूगा  कि  हम  लोग
 जो  गायों  मे  यहां  me  है,  किसान  लोग,  वह  जब  से
 इस  सदन  में  किसी  बात  को  रखते  है  तो  उस  को  इतना
 महत्व  नही  दिया  जाता  है।  हम  लोग एक  साधारण
 बात  समझने  वाले  लोग  है  |  राय-कर,  धन-कर,
 सम्पत्ति  क ेकपूर  झपटकर,  कम्पनी  (लाभ)  प्रति-
 कर,  बजाज-कर  शौर  सीमा  शुल्क  के  प्रीमियम
 हल  सारे  करो  के  नियमों  मे  सरकार  इतने  संशोधन
 करती है.  1  लेकिल इन  नियमों  में  इतने  सारे  संशोधनों
 के  वाबजूद  जो  हिन्दुस्तान  के  बड़े-बड़े  पूंजीपति हैं उन  के  ऊपर  लगभग  25  करोड  रुपया  सफेद  धम
 के  कर  का  बकाया  है,  काले धन  का  जो  बाकी
 होगा  बह  तो  प्रति  होगा  मैं  समझता  हू  कि
 उन  करो  से  सूचित  नियमों  मे  जो  सरकार  संशोधन
 करती  रही  है.  और  इन  बडे  बड़े  उद्योगपतियों  के  ऊपर
 जो  कमीशन  बैठाती  रही  है.  उन  पर  लगभग  एक
 करोड  दिया  सरकार का  खर्च  हो  गया  a  लेकिन  जब
 सरकार  उन  बड़े  बड़े  उद्योगपतियों  कौर  व्यापारियों
 से  बकाया  कर की  मूली  करने  में  प्रथम है  तो  इन
 नियमों में  संशोधन  करने  कौर  उन  सशोधनो  को
 को  सतपाल  पर  रखने  का  क्‍या  महत्व  हैं?  हम
 तब  तक  नहीं  मानेंगे  कि  सरकार  का  संशोधन  सही
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 हम  properties  to
 Harijans  (CA)

 1215  hrs.

 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to  report

 the  following  message  received  from
 the  Secretary-General  of  Rajys
 Sabha:—

 “In  accordance  with  the  provisions
 of  ruJe  l  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha  I  am_  directed  to
 enclose  a  copy  of  the  Coast  Guard
 Bill,  1978,  which  has  been  pagsed
 by  the  Rajya  Sabha  at  its  sitting
 held  on  the  2nd  August,  1978.”

 2.53  hrs.
 COAST  GUARD  BILL

 As  PASSED  BY  RaJYA  SABHA

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  fie  House  the  Coast  Guard
 Bill,  ‘1978,  as  passed  by  Rajya  Sabha.

 32  6  hrs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 THREAT  TO  LIVES  AND  PROPERTIES  OF
 HARIJANS  IN  KANJHAWALA  VILLAGF,

 NEAR  DELHI

 SHRI  ए  M  SUDHEERAN  Allep-
 pey):  I  call  the  attention  of  the
 Minister  of  Home  Affairs  to  the  follow-
 ing  matter  of  urgent  public  impor-
 tance  and  request  that  he  may  make
 a  statement  thereon:

 “The  reported  situation  prevail-
 ing  in  Kanjhawala_  village,  near
 Delhi,  directly  threatening  the  lives
 and  properties  of  Harijans.”
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRT  DHANIK  LAL  MANDAL):
 Sir,  one  hundreq  and  twenty  families
 of  Harijans  and  other  jJandiless  persons
 were  allotted  lang  in  village  Kanjha-
 wala,  Nangloi  Block  in  the  Union


